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Office of the District Magistrate, Muzaffarnagar

From : City Magistrate
Muzaffarnagar

To,
The Registrar
National Green Tribunal
Principal Bench
New Delhi.
E-mail : judicial-ngt@gov.in

Ref. No. : (0 , L’ /QT'JIS'OSTB éﬁt{/%ﬁ ’51‘"’9\'“@ meated K| ~2024

Sub.-Report in Compliance to the direction issued by Hon'ble
National Green Tribunal on 13.10.2023 in O.A. No. 604/2023
Hussain Ahamad Vs State of U.P. & Ors.

Sir,

With reference to the subject mentioned above kindly find enclosed
herewith the Report in compliance of the order issued on 13.10.2023 by
Hon'ble National Green Tribunal in O.A. No. 604/2023 Hussain Ahamad Vs
State of U.P. & Ors.

Encl. : As above.

Yours \' ithfully

(Vikas Kashyap)
City Magistrate
Muzaffarnagar
Copy to:

1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.
2. District Magistrate, Muzaffarnagar for information.

3. Shri Pradeep Mishra, Advocate, Hon'ble Supreme Court/NGT, New Delhi for perusal
and necessary action.

4. Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.
5. Chief Environmental Officer (Circle-3), U.P. Pollution Control Board, Lucknow for

information.

City Magistrate
Muzaffarnagar

D/Neeraj Mittal/Letter 2024
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H10 IS BRA Srferaxvr, a3 faeell A AIfSIa affovo H=AT 604 /2023 gl
3EHS 9919 S} U< NS 9 I H UiRd ey fedid 13.10.2023 @
IuTed 4 e afifa a1 wgaa Frleror smn|

710 NI BRT siferaver, 9 faeell # Aifora 3Mtovo G¥=AT 604 /2023
U1 3EHS 9 Ik UK ST 9 I A UIRA ey f&Ad 13.10.2023
& e yIka fear war, fras srteRY e faq € —

e In this Original Application, the allegation is in respect of illegal operation of the
respondent no. 5 and 6, Brick Kilns. It is the stand of the applicant that Brick Kiln
owners have done illegal mining of earth from the nearby agricultural fields by
digging pits upto 15-20 feet and thereafter, the pits were abandoned. Those,
abandoned pits got filled up during the rainfall and 5 children had died, who had
accidently entered the pits filled with the rainy water and mud.

e Leamed Counsel for the applicant has referred to the office memorandum dated
24.06.2013 and has submitted that in terms of Clause 4 (a) (ii)
burrowing/excavation activities should be restricted to maximum depth of 2 mtrs.
below general ground level at the site and that in terms of clause 4 (a) (v) the
burrowed/excavated pit should be restored by the project proponent for useful
purpose. He has further submitted that Clause 4 (a) (vi) thereof has also been
violated by not putting the fencing all around the burrowed/excavated pit.

H10 I BRA AfHR0T, A3 fIeen # AT 3M0v0 FEAT 604 /2023 THA
3EHE g9 IR Yo ST g (I H UIRG Aeel Qe 13.10.2023 & 3rgUTe H
J0U0 YWYl AT §1S, g Uguur FRE gl Ud el gemad & Aff
Tfed @ T Qe d—1) | GRfRa e gRT a5 W sifwRal @1
fﬁa—@Tﬁ":ﬁIﬁ%:—

1— =01 3ifdhd RiE, &=1g SR, Sovo UguuT M=l dls, JoIohR-TR (Ul
SR HiTd, 3090 YWYl R qrS, o)

2— &0 fdeM ®egY, TR ARG, JorrbR-TRETAME STATRIGR orh=TR)

3—  ©l0 Sob0 dFl, &g e, ey e, d=ig ygye FgFer 918,
AETS @I Aeg |fed, S uguer AT gre faeed)

s %9 " fRAi® 20122023 &1 Sc wcer #Ho SR f9® wles ™
TRATAA, sdld AT, Tl JOIFHR & §RT ST F&AT 317, 319 Td 636
&l HASE 0.543 ©0, 0.338 20 Ud 0.072 Re/d UM HRIART A-THe W JEN
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Ge @D ARATA, NIl JOFhITR & W &F BT Faeo] Agad qAfd gRI

fepar rar | FPRlerr & wHa for) T BT e § -

3]'_

Ho AR 9% Wies Y™ ARATGH, dld aRATEAd, RTAT JATHIATR

Sdd ST Wcel ISR IO &7 (TTIRR) # orweifed & Wo |diem
_ATEd §RT UIRT el & 3fgure § eor & dRM g weel #Ho
2R fdeh Bles UM TRAT, STl TR Ferford el Urar 4T |

$C el Ho SIRM fid Wies UM TRAME, NIl JOFhTR gRT A Wl
H AT @ R dedl ST ues g e faar war 2|

$C Yol HAIad R IeT W¥&T 317, 319 Ud 636 ¥ fHedl &= B @
Td GpH Feeed SR USY §RT SR YATT O URjd fdhar w3, e
AR ¢ Wec Bl Wafid I ¥ el Wa9 ¥q s U © | UHIT A
@1 BT Heldd—2 TR Feld |

SC Wed b GAH B S0U0 UGEUT IHUT dIe HOIFRRTR G
Hferecs fd Ud aig wedfd U3 Qe 26.12.2022 g1 fifq 8, forgant
JeraT feid 31.07.2027 9% & (Gl \id—3) |

AYad ARG & FRIE0T & SR A<M WA Lat. 29.542417 Log. 77.635535
W Ggad GRfd @ Wewl @ AfaRed  FEifed  @fdd SuRerd
V& —

1— &1 e 894, Tsdidbe 2— TREl @, Jedlde
3— 3 b3l HAR Y3 gHIR 4— SR 9F R
5— ool R 9o dRed 6— Mg HAR Y b HAR
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fieror & RE Uy AT P Gefid W @ aRl IR aR 9 BRE fhar
AT R

e & SRM F=Md WId & odd AU &l 9 & oad A o THIT
1.5 /0 TP TERT YR AT | FAeToT & SR I8 A W ganl b Iad @@=
& # fiRad M &1 R B TR TSl BN WRA B Ufhar B Y T
ITAE H AT 1 9 1.5 e TN T8 /Al Uil WY, R eteq AT H
STel T R Uil 17| FRIer & 99 fiedl Yas ud §¢ uUE B BR

BT ga el uran T | e & W fo M wenmd e § -

FRIeor & IRE IURYT i SRR gF o dRed Al u™ HRERT 9
Il & IRM U FoAT b IFbT 13 g gF Oy fQAid 13.07.2023 Bl
Ul AT & A Iad RIA & Aihe Wdl § BH HT T AT 3Tl T |
qoaRd 99 IR T 81 T ¥, RN B gF & oy 98 @ & H Rerd
Ul WRTT & H Tl AT dT IRI Bl g & R SFhT R fhEer T,
ST HRT 98 U H S o, oI 9 & oI U o gl @it
T JeiRM ARl M BRER, IR, 98 W ol 6 fhde] g9 Tl
qAqT Sl Fedi B J U H ST Db BRYT B AT T |

IURT AN A T4l & SR A 3T {6 @4 & # 39 UoR & &8
TSS 910 M 9, @ TevE 2 Hiek ¥ e off Ud I9dT ST e
@ TS & forg sawe AT &1 TR 99M =g fvar oiar 71 avf g @
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GRM R THF9 &3 9 TSel H Ul &7 ¥R 8 A7 o, [ HRT T8l &l
TTERTg BT YT el deidl & Ml Iaa geedr afed 8l Tl |

e & SR IR ARl R gardm 137 b geedr & ¥ 39 WA
& H 8l ybR @ g & AbAM Tg dredwl Tal b T ol T &
fhdT UBR BT DI G- Uce WU fbar 731 o, o fb gR euRdrg] &l
BINCAR

Uil SEbRI Td a9l & IR GHeAT & §9Y @99 &F H 2 Hiex 9
31t g # e gars o T a9 BF Tee 99 T | TS BT YA
SC UYTS T TRT 99”0 W H fham T, Gﬁﬁ?muowwm
GEHH IINT DI SIERTET =T 1157 / 86—2021—03(0) /2021 [T
29102021 ¥ & T WIfdem™i &1 W Sooitd 8| Sc Wl gRI ©F &
H o TENE ¥ e @ Ry 9 @ W # owEd favmr 9
PR 3F SRIAE] & T H RIT UId w0 9 UQ fHar S
Sfa g |

IaT g H T e B g B ST UBIT H ST 7, 39 G A Uifed
UeT gRT AT TRATGA [STAT HOFHITR H YHOSNRO3MRO HO 0228 faTih
13.07.2023 (del™d—4) <o HRAT T B, a8 RTen wmE R W)
HTIATE] SRR B |

IF b HA H fAMB 29122023 BT 3¢ Wcer Ao Al Wadl fa® Wies,

UM AR AN, wdid I, FIdT JUrhIR & gRI T F=AT 427,
15069 T4 428 &FHA HAY: 0.205 0, 0.205 20 Ud 0.338 ReId UM 3TelIgR 73T,

dedlel eI, fTall OIPhRTR & = &3 1 HaeoT Agad Al gR1 fbar

RIRIN

a'_

Ao Al Wradl 9@ Wies, Y™ IfelYR A, sdid ™I, e
HAFHITIR
SH ST Ml L IO &7 (TIRIR) H omesifed & o wared
RIS §RT UIRT M2l & 3uTed H PRI & SR S¢ 9eer Ho Al
el fieh hies, UM YR RN, &clfh I, STl GIFhR-TR Ferferd
&1 uTn T |

Sc ¥l Ho A Wad! fidd Wies, UM STellR ISl @ifd eI, e
JOIPARTR gRT 4 W@l 9 el @9 wR bl gc UAS 8g Igad
forar T 7 |
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SC Wl Wdleld gRI ST W&AT 427, 15069 U4 428 ¥ S @=4 8]
qacd Td @HPHH Mo Sk Uae gRI STRI GH10T 95 YR fam T,
T AR ¢ ee @I defid d A AT @99 ¥ e UW ¢ |
THIOT U5 &1 BRI Helf-d—5 TR Hed © |

SC ¥Wed & FAH B S0U0 UQEUT IFUT dIe HOIUHRTR g
FHalfelsce ofd Ud arg wedfa ud e 28.09.2022 gRT ffa 8, foraa!
JeraT feidp 31.07.2027 9% & (Hel-1d—6) |

Hgad aff & FRevr & dRM =T W Lat. 29.286924 Log. 77.528452
W Wad AT @ FeR & SffaRad Fifha afdd SuRerd w8 —

1— 3l |IfH g4, UsdIde 2— TREl W, Jedlde
3— 3 b3l HAR Y3 gHIR 4— SR GF R
5— ool R g dRad 6— Xfard HAR YF b HAR

fieror @ SR U AT fh Hefid e @ ORI SR R ¥ ERIG Al bl
AT R

e & SRM F=d WId & odd AU &l 9 & oad A T
1.0 Hlo | HH TERT YR TAT| Sad &F H g DI HEel kil gg urdl AT
I e & aHY Fefid WRId I GHdd YT AT AT ST 10
gfcrera ers g el urdn 3T, fad Bl geR el garg &1 s g

g1 el Uil 7| R & W9 forl T BRI R § -
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FRieror & SR SUReT Jd® d=ai @ fUar 399 4 gg% A U aws!
AR, e o el JoTah R 3 T4l & SRE gdl el & 3@
03 Y3 ol 3 8 dY, WS AP 10 I U4 M Mg 12 Iy faid
27.06.2023 BT I WA UR TSl & YT H a1 I Fg & AT o |

IuRerd ol W gl & SR o= H T {6 wad &85 8§ 39 UoR & s
TSe 90 T 9, RNEDH! T8 2 Hiex | (0@ off Ud I9HT SUANT gel
@ 9ATE B oY Sawd Ml & TRT 99 Bq fHAT ofar g | 99 Fq B
GRM R T &3 g TSl H Ul &7 WX 8 AT o, [ HRT T8l &l
TTERTg BT YT el doidl & Ml Iaa geedl afed 8l Tl |

e & F9 IURT ARl gRT 9drT 1T fb gHedT & §9Y 39 G
& H b8l gbR @ gHeTH & AbAM Tg dredwl Tal b T4 ol T &
fhET UBR BT DI FoT U WU fbar 731 o, o fb gR euRdrg] &l
BINCAR

Uil SFbRI Td a9l & IR GHeAT & §9Y @ &F H 2 Hiex 9
A TENs H A G @ W AT Fs TSe I T AT TSl B
TN §C YATS = TRT 99— ST H fobar 731, ST fh Sovo e Y Ud
GEHH AN DI ARG HT 1157 / 86—2021—03(%I0) /2021 TaATh 29,
102021 # & T Wifde=i &1 W< Sodwd 1 I Wl §N 9Ued &4 #
AT TRy A JA¥d @A By oM b wEE H @Ed QW 9
FAER 31 BrRIard] & Gy § el g 9 Ui fdhar S S
BITT |

IHI Gl & AR H BRI dedidar g, JoidhRR & I3 F&Il
794 /30®10 &I 26.06.2023 A A & (Welidd—7) | IATTAR f&Tid 26.
06.2023 I IURTT HTHI 1:00 doi UTH YYAYR SHel, dadidl e el
AT 0G0 MY T 10 aY Y IRB, S Y o9 08 d9 Ud
B MY T 06 aY JARTOT g4 Ao IR T¥e!, dadidd gar
DI TG ITATYR 7eyAT Rerd |l wirechl fddh Bies H 4 &1 AR & Far
H AT D U R TR TS H Wod gV S99 9 9 B T ' A
R IURYT Had Fedi & T MR® Ud T YETUT I®  FAriRToT
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YR U] T4 Y ANl & G o) M| gde & MW9dDl gRT b
godi & URCTHICH XM Ud 3[R DI BT HIRIAIEl 9RH A SHR fbar
T2

ferepd

YT ARl gRT 9 77 fb IWRIad afvid S SC Weel & Hara g
J0W0 TGYYT fARH0T 91E ¥ 3MawId STl Ud IR AeHf (a2

RIGRIdEd! gRT SURIGd affd M1 $¢ Wl gRT dui=e Aedl @ o)
15 ¥ 20 §e TR TSe 91 OH &1 Rbrad & WY 7| Rera 5
T Al Bl gite R0 & |9y 8l uril Tl |

Agad AT gRT FRIET & 9y Heflia wq el § el W geR @l
el @ T §¢ UATg BT brd Bl 83T i T AT | FAeq0r & q9y
I QIS¢ Al & W &F H YAIRYN, 99 UG STAdly URac HATeTd
@ Affhd FHRUSH faAid 24.06.2013 @ Clause 4(a) (i) UG 4(a)(v) @I
3T fodm ST g T |

SHT ST JBRON b T U SRNGEY ORd 3Ah HATSHT TS Ul I
geich wU ¥ IRAT U febar Sirm S g1 |

Ao oM fdd Bles I™ aRATGd, wid aRAEd, AT JOFBITIR
@ TG & H gg gucdl § aI gedl @l 4 B O @ 9w H Yifed ue
ERT T TRAMGS AT JAFHITR H THONOIR0 &ol AT AT 7,
forad T TR ®R TR HRIarE] RRK ¢ |

Ao Al Wradl 9@ Wies, Y™ Iy AN, sdid oI, e
HAFHITR & T4 & § gg gucdl & g H HIad dedidar
geT @I IRAT & AJAR JdP & AMAED] §RT Jadb dedi & URTHICH
IR UG T By B BRIATE! BRI SHR (HAT 1T 7 |

SIATIHR SATYT HTax U d %|

o~ W |2

(SR 27eh) (atfora ) (e wegy) (S10 S0H0 A+
FEI0TAT03T(A0 & JrfSrRY TR TR e fAewrd
Jo¥0 UgT FFRIAT 418 HAFPRAR | aE ey
HAFHRAR | B yguvT FRIFT are
AT |
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fRuohl va’ ander

IS5 WA VA o
Rrenfrer W=y

P SWEd fvgs Ao T =R afmww @ 9w sove wRem
604 /2023 BU FEHG I SO0 VY Ud g H wiRe amew REie 13.10.2023
(Tare1—%) B Fed YV R AE, o gETe ofy e § -

"eesus 3. The facts disclosed in the OA reveals that substantial issue relating
to environment is involved in the matter. Hence, at this stage, we deem it proper
to comstitute 3 joint committee comprising of the Member Secretary, State
Pollution Control Board, representative of the Secretary, Cengral Pollution
Control Board and the District Magistrate, Muzaffarnagar. The District
Magistrate will act as a nodeal ageney. The committee will visit the site and will
find out the factual position and also suggest the remedial measures. Let the
report be submitted by the Committee on or before the next date of hearing by

e-mail at judicialngt@gov.in preferably in the form of searchahie PDF/OCR
Support PDF and not in the form of Image PDF.

4. Meanwhile, let notice be also issued to respondents. Applicant is directed to
. serve the respondents and file affidavit of service on the next date of hearing.
5. List this matter on 05.01.2024."

Ao IS BRA AffieRr g1 wiNG Sea SRl ® Igue ¥ R wemee
f@mﬁmﬁﬁw%@%ﬁaaﬁwﬁﬁwmaﬁmﬁam
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\ l—l FE Wﬁw CENTRAL POLLUTION CONTROL BOARD
Q‘ d %gg;srtg{l}?'nfg[:t i 39 e, e Regional Directorale, Lucknow
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(Ministry of Environment, Forest and Climate Change, Govt of India
CM-13011/162/2023-LAW-HO-CPCB-HO/ S":}'}, fEate: 16.11.2023
Tar 1,
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YSFETATR, SIS
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forsr: wTo T FRa sfireor ¥ SR @it Yo HEAT 604/2023 “TEA srewE W
IR IS O T T 7 H AT ST Fi 13.10.2023 % SOt ¥ wyw atifa
H HRITRT o Had | |

U1 IULTeh forwaren AT, T Bia 1frem & aRR fle Wo eI 604/2023 “EA
FEHT I IR YST UST TS 7 O UIig Frewr 69 13.10.2023 1 G TR #L
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Uy qa, fagln @ve, T TR, FEEs-226 010 (W) WS HEA/ Head Office
“PICUP Bhawan" \ilbmm Khand, Gomti I Nagar, Lucknow-226 010 (U.R.) ofEga w2 73A T, fEee-110 032
EPABX STHIY : 0522-4087600, 4087700 "Parivesh Bhawan”, Easzg un Nagar, Dethi-110 032
TIEM / Tel. - 0522-4087601, 2721915 EPABX GIHIY/ Tel : 011-43102030, 22303717

3 HE /e-mall : rdlucknow.cpeb@govan, cpeb lucknow@gmail.com EEES é‘F‘_.v'website;ht%p:.'/wv,a‘-,gp._b nic in
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UTTAR PRADESH POLLUTION CONTROL BOARD

o ¥ ’
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T gfig

LR

TR SR fowww w1 T e s 4 TR O.A. No. 6042023 Hussain Ahamad
Versus State of UP. & Ors. & W § qRy ardwr Reid-13.102023 1 al T B @ B e
(BRIt ) | Ta0 aRa smder Rfid—13.10.2003 & o o e &~

"wveenne 3. The facts disclosed in the OA reveals that substantial issue relating to environment
is involved in the matter. Hence, at this stage, we deem it proper to constitute a joint Committee
comprising of the Member Secretary, State Pollution Control Board, representative of the Secretary,
Central Pollution Control Board and the District Magistrate, Muzaffarnagar. The District Magistrate
will act as a nodal agency. The Committee will visit the site and will find out the factual position and
also suggest the remedial measures. Let the report be submitted by the Committee on or before the
next date of hearing by e-mail at judicialngt@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF.,

4. Meanwhile, let notice be also issued to respondents. Applicant is directed to serve the

respondents and file affidavit of service on the next date of hearin g.
5. List this matter on 05.01.2024.™
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Applicaton No

H fFeuTer T Seat vy

DIRECTORATE OF GLOLOGY AND MINING UTTAR PRADESU

Brick Kido Certifleate

o HI\:%\T E:';.uuh that NAGENDER TIWARI resident of- SHRT RAM BRICK FIFL B
ASIVAR ROAD, CHARTHAWAL TEH GSTN - 09AATHNAIG6E 170 15

Propricior Partner of Brick kiln SHRI RAM BRICK FIELD [ocated at Thstoct -
Wuznf'famai‘ar Fehsit - Muzatfarnagar, Village - Charthawal 11, Gata - 25878 Numher
of Paya- 18, Bock Kiln Type- ZigZag has subnutied amount 260390 a5 Total Fee inclusive
of Application Fee, Regulating Fee and Palothan Soil fee for Brick kiln session 2022-2023 b
challan number AKD2307127121 Dated - 18/03/2023

T'o be constdered as a Certificate of depositing regulating Fee on Brick Farth and i
tor transportation and storage of Bock Farth and Palothan Sol
As per the '=‘%PPIICLN1-11"\ by the Onwner of Brick kiln, Bnck Earth diggimg will be done fron

FH% v M-H THY &1 ATH - : ‘_ga-'

) L D543, |
mmwmmm oo NATHIRAM, ASHOK, P17, oo
Juggdr  rnager T }\5“"*“"“? SINGH P19, 6364 a-
Tssuing Date : 18/03/2023 Valid Till ; 30/09/2023

Pl it S gy S 1 b Do Diowilioachsd by e aglbcit run Diepactmenial prarial apmities gedl. s . 4 deposiing

Hegulating Foe [has Laddbouie does st fi s £y T ggedfire ' walidiy v b chadad froers podtel Bpema S gov 8
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"'-"‘"\u-\-/‘ﬂ.n; Uttar Pradesh Pollution Control Board
< Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,272083 1, Fax:0522-2720764, Email: info(@uppcb.in, Website: www.uppch.com

170921/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/MUZAFFARNAG Date: 26/12/2022
AR/2022

To,
M/s
SHRIRAM BRICK FIELD

Vill Charthawal, Tehsil Sadar, Muzaffarnagar MUZAFFAR - Application Id-
NAGAR,251311 18771667

Consolidated Consent to Operate and Authorisation hercinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHRIRAM BRICK FIELD located at Vill Charthawal, Tehsil Sadar,
Muzatfarnagar MUZAFFAR NAGAR,251311. subject to the provisions of the Water Act, Air Act and
the orders that may be made further and subject to following terms and conditions :-

I, This CCA SHRIRAM BRICK FIELD granted for the period from 20/12/2022 to 31/07/2027 and valid
for manufacturing of following products.

'S !Prnduct Quantity Unit
No | i BEL nre. o IEEEE "
1 |Red Bricks (18 Paye) 130000 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :- ‘

Kind of Effluent Quantity(KLD)

i
‘ Domestic 1.5 Septic Tank i On Land

o S — 1.
Treatment facility | Discharge point

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/sccondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phonc/email with a report in this regard to be dispatched immediately.
(i11) The treated effluent shall be recyceled to the maximum extent and should be reused within the premises
tor gardening cte. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

| sNo. ]  Parameter | Standard |
(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage ol functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately. ANKIT ﬁﬁ;ﬁ”ﬁ,;ﬁﬂm l

; Date: 2022.12.26
SI NG H 16:54:39 +05'30'
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(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S No. Parameters Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fucl and install a comprehensive control system consisting of control
cquipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

'S No.

Type of fuel | Stack no

Air

Control Height of
Pollution Device Stack
Source i - o
1 Brick Kiln As 01 Particulate | 30 M. high
Stack approved Matter from Ground
Yy Level
CPCB/CAQ
______ M ——
Emmission Quality Standards
’ENO. Stack no Parameters Standards
1 01 Particulate Matter As per E.P. Act

In case of stoppage of functioning of air pollution control cquipment, production has to be stopped
immediately and this Board has to be intimated by [ax/phone/email with a report in this regard to be
dispatched immediately

(11) The unit will not usc any type of restricted fucl.

iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial | Commercial | Residential Sil(:ncc‘l
Noise level in Area Area Area Zone
db(A) Leq

Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time

d) 70 65 35 35 45 50 40 |
4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986,

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Arca.
5. Competent Authority reserves the right to change/modity/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issucd by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at U RL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of

Digitally signed by ANKIT SINGH

AN KlT SI N G H Date:;u‘zz 12.26 16:55:01
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this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand
Only) whichever is more, within 30 days [rom the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. I the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground watecr. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

I. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB. |

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of cffluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inépccti(m Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission oceurs or is apprchended to
oceur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to 1t shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only. :

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry.
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent‘Authority. ‘ ‘

1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point

[2. The Board reserves the right to rcvoke/add/modil'y any stipulated condition issued along with CCA, as
. may be necessary,

Specific Conditions:- :

1. This Consent to Operate is being granted for Brick Kiln in Rectangular Shaped Trench with ZIG-ZAG
Formation along with ID fan. _

2. This consent to operate of brick kiln will be subject to the various orders of Ifon'ble Supreme Court
passed in Civil Appeal Diary No. 18213/2021 NCR Brick Kiln Association Vs Central Pollution Control
Board & Others. The operation of Brick Kiln will be strictly subject to the orders passed in this writ petition
Lime to time.

3. This consent is valid only for products and quantity mentioned above. Brick kiln shall obtain prior

Digitally signed by ANKIT

ANKIT SlNG g::?:uuummﬁsw
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approval before making any modification in product/process/discharge/plant machinery failing which
consent would be deemed void.

4. This consent is valid for only domestic discharge through septic tank/soak pit.

5. Unit should comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as Amended.
6. Entire moving area around the Brick kiln should be paved with the bricks to minimize the fugitive dust
emission from Brick kiln operations.

7. In compliance of Notification No. G.S.R. As per 143(E) dated 22.02.2022 of Ministry of Environment,
Forest and Climate Change, New Delhi, the amount of Particulate Matter in the cmissions generated by the
brick kiln should not exceed 250 mg/Nm3 and the height of stack must not be less than as stated in the
notification.

8. Kiln shall comply with Solid Waste Management Rules, 2016 and Construction and Demolition Waste
Management Rules, 2016. :

9. Brick kiln shall submit annual returns as per above mentioned rules. Also, Environmental Statement in
prescribed form as per Rule 14 of Environment (Protection) Act, 1986.

10. Kiln shall submit Environmental Statement in prescribed form as per Rule 14 of Environment
(Protection) Act, 1986.

['1. In case of use of standby DG set, it must be operated as per direction no. 55 issued by CAQM & AA,
Delhi. The link for same is https://caqm.nic.in/WriteReadData/ LINKS/ 3537426406-4577-4794-bb99-
8982¢37356dc.pdf

12. Kiln shall abide by directions given by Hon'ble Supreme Court, Hon’ble High Court, National Green
Tribunal, Environment Pollution (Prevention and Control) Authority, Central Pollution Control Board and
Uttar Pradesh Pollution Control Board for protection and safeguard of environment from time to time.
including directions issued under Graded Response Action Plan (GRAP) for National Capital Region.
13. Brick kiln shall provide permission to this office issued by Zila Panchayat and Mining Department
within three month from date of issuc of this consent to operate.

14. The brick kiln shall ensure to maintain 6x4 feet platform and 4" porthole as monitoring facility on the
stack in compliance of Hon'ble Supreme Court order dt. 13.05.2022. ’

I5. Regarding Fuel | as per direction no. 65 issued by Commission for Air Quality Management &
Adjoining Areas, Delhi, Brick kiln will ensure use of approved fuel i.e., Biomass/Agriculture refuse and
Pellets/briquettes/PNG ete. as far as possible. Brick kiln shall not use any unauthorized/restricted fuel like
rubber/ scrap/tyre/ oily residue/ pet coke/ plastic/ leather cutting etc. in the Manufacturing process.

16. The ash generated in the brick kilns shall be fully utilized in-house in brick making.

17. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks on
paved roads.

I8. Brick Kiln shall be operated in such a manner that ambient air quality should not be adversely affected.
19. Vehicles shall be covered during transportation of raw material/bricks.

20. The Brick kiln will submit revised lease deed one month prior to the expiry of the same, if applicable. If
the brick kiln fails to submit the revised/extended lease deed one month prior to the expiry of the same, then
the earlier consent fee deposited by the Brick Kiln will stand forfeited and the brick kiln will have to apply
fresh consent along with the requisite consent fee.

21. Any amendments/revisions made by the Board/CPCB/MOEF in the APCS/emission/stack height
standards shall be applicable to the Brick Kiln from the date of such amendments/revisions.

22. Extraction of ground water through any mechanism like bore well ete. is not allowed without prior
Registration/Permission from UP Ground Water Department (UPGWD).

23. Brick kiln shall make rain water harvesting on the premises as per map approved by concerned
Authority. Pre-monsoon and Post- monsoon maintenance of rain water harvesting pit shall be done annually.

24. The industry shall submit C.A. certified balance sheet/certificate to this office for verification of consent

ANKIT SINGH S e e,
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fec in every year and accordingly balance fee shall be paid to UPPCB.

25. The industry must be submit the balance consent fee, if fee slab changes as per balance sheet in
subsequent years.

.26. In compliance of THE UTTAR PRADESH BRICK KILNS (SITING CRITERIA FOR
ESTABLISHMENT) RULES, 2012 Multi layer and multi storey green belt of 10 m width shall be
constructed along the periphery of brick kiln leaving two 10 m wide gaps in the boundary for entry and exit
of material and vehicles. A wall of 3 m height shall be constructed on the sides where land is not available

for green belt development to prevent fugitive dust emission, AN K|T Digitally signed
by ANKIT SINGH

Date: 2022.12.26
SINGH 165536 0530
Regional Officer

UPPCB, Muzaffarnagar
Copy to: '

Regional Officer
UPPCB, Muzaffarnagar
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W Uttar Pradesh Pollution Control Board
*’9%}%&“ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fux:0522-2720764, Email: info@uppeb.in, Website: www.uppch.com
16464S/UPPCB/MuzaffarNagar(UPPCBRO)ICTOIboth/MUZAFFARNAG Date: 28/09/2022
AR/2022
To,
M/s
MAA BHAGWATI BRICK FIELD FORMERLY MISBA BRICK FIELD
Vill. Alkpur Aterna, Block Budhana, Muzaffarnagar Application Id-
SMUZAFFARNAGAR,251309 17840859

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to MAA BHAGWATI BRICK FIELD FORMERLY MISBA BRICK FIELD
located at Vill. Alkpur Aterna, Block Budhana, Muzaffarnagar MUZAFFARNAGAR,251309. subject

to the provisions of the Water Act, Air Act and the orders that may be made further and subject to
following terms and conditions :-

I, This CCA MAA BHAGWATI BRICK FIELD FORMERLY MISBA BRICK FIELD granted for the
period from 16/09/2022 to 31/07/2027 and valid for manufacturing of following products.

S Product Quantity Unit
No ] B e
|”l Red Bricks (18 Paye) 30000 Numbers/Day

2. Conditions under Water(Prevention and Control of Pollution) Act-1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent Quantity(KL.D) | Treatment facility | Discharge point
Domestic L L.5 Septic Tank ~_On Land

(i) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard 1o be dispatched immediately.
(iii) The treated cffluent shall be recycled 1o the maximum extent and should be reused within the premises
for gardening cte. Quality of the treated effluent shall meet to the following gencral and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard
_sNo. | paameer | Stumdara |
(1v) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to b
stopped immediately and this Board has to be intimated by fax/phonc/email with a report in this regard to be
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dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possibie. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

|§ No. Standards

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-
1) The applicant shall use following fuel and install

Parameters

a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
| Source B
1 Brick Kiln Rice 01 Particulate | 30 M. high
Stack  'husk/Bioma Matter from Ground
ss/Agricultu Level, Settling
re Chamber
refuse/Pelle
ts/briquette
L s .
Emmission Quality Standards
RO E——— £ S ST DR - :
'S No. Stack no Parameters Standards |
L 1 01 Particulate Matter 250 mg/Nm3 ,_|

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(11) The unit will not use any type of restricted fuel.

1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
arcas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.90 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Silenee j

iStandards for Industrial | Commercial | Residential
Noise level in Area Area Arca Z.one !
(db(A)Leq | b B o s !
Day | Night| Day |Night| Day |Night Day | Night
| Time | Time | Time | Time | Time | Time | Time Time,
| 75 | 70 | 65 | 55 | 55 | 45 | 50 | 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(1) Environment Statement in Form-V of Environment (Protection) Rules, 1986,

(11) Quarterly compliance report of the CCA., photograph of ETP/APCs/Waste Storage Arca.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
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7. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issucd by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as

per the SOP available at URL:-hup://Www.upecp.in/TrainingScssion.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount cquivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-

compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time lailing which CTO will be revoked.

General Conditions:-

i. The applicant shall get analysed the samples of cffluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issucd by the Board, lcgal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains cte. must be lcak-proof

6. The industry shall provide uninterrupted cntry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control syslems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

1. The applicant shall apply before the 60 days of expiry of CCA or any change in production typcs/
production capacity/manufacturing process/capacity enhancement ete. or any change in effluent discharge

point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issucd along with CCA, as
may be necessary.

Specific Conditions:-

L. This Consent to QOperate order will be subject to the further order of U.P. Pollution Control Board, Head
Office Lucknow regarding effective closure order and imposed environmental compensation. if any.

2. This Consent to Operate is being granted for Brick Kiln in Rectangular Shaped Trench with ZIG-ZAG
Formation along with ID fan.
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3. This consent to operate of brick kiln will be subject to the various orders of Hon'ble Supreme Court
passed in Civil Appeal Diary No. 18213/2021 NCR Brick Kiln Association Vs Central Pollution Control
Board & Others, The operation of Brick Kiln will be strictly subject to the orders passed in this writ petition
time to time.

4. This consent is valid only for products and quantity mentioned above. Brick kiln shall obtain prior
approval before making any modification in product/process/discharge/plant machinery failing which
consent would be deemed void.

5. This consent is valid for only domestic discharge through septic tank/soak pit.

6. Unit should comply the provisions of Water (Prevention and Control of Pollution) Act 1974 as Amended.
7. Entire moving area around the Brick kiln should be paved with the bricks to minimize the fugitive dust
emission from Brick kiln operations. -

8. In compliance of Notification No. G.SR. As per 143(E) dated 22.02.2022 of Ministry of Environment,
Forest and Climate Change, New Delhi, the amount of Particulate Matter in the emissions gencrated by the
brick kiln should not exceed 250 mg/Nm3 and the height of stack must not be less than as stated in the
notification.

9. Kiln shall comply with Solid Waste Management Rules, 2016 and Construction and Demolition Wasic
Management Rules, 2016.

10, Brick kiln shall submit annual returns as per above mentioned rules. Also, Environmental Statement in
prescribed form as per Rule 14 of Environment (Protection) Act, 1986.

[1. Kiln shall submit Environmental Statement in prescribed form as per Rule 14 of Environment
(Protection) Act, 1986.

12. In case of use of standby DG set, it must be operated as per direction no. 55 issued by CAQM & AA.
Delhi. The link for same is hitps://caqm.nic.in/WriteReadData/ LINKS/ 5537426406-4577-4794-bb99-
8982¢37356dc.pdf

13. Kiln shall abide by directions given by IHon'ble Supreme Court, Ilon’ble High Court, National Green
Tribunal, Environment Pollution (Prevention and Control) Authority, Central Pollution Contro] Board and
Uttar Pradesh Pollution Control Board for protection and safeguard of environment from time to time,
including directions issued under Graded Response Action Plan (GRAP) for National Capital Region.
I4. Brick kiln shall provide permission to this office issued by Zila Panchayat and Mining Department
within three month from date of issuc of this consent to operate.

I5. The brick kiln shall ensure to maintain 6x4 feet platform and 4" porthole as monitoring facility on the
stack i compliance of Hon'ble Supreme Court order dt. 13.05.2022.

16. Regarding Fuel , as per direction no. 65 issued by Commission for Air Quality Management &
Adjoining Areas, Delhi, Brick kiln will ensure use of approved fuel i.e., Biomass/Agriculture refuse and
Pellets/briquettes/PNG ete. as far as possible. Brick kiln shall not use any unauthorized/restricted [uel like
rubber/ scrap/tyre/ oily residue/ pet coke/ plastic/ leather cutting etc. in the Manufacturing process.

17, The ash generated in the brick kilns shall be fully utilized in-house in brick making.

I8. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks on
paved roads.

19. Brick Kiln shall be operated in such a manner that ambient ajr quality should not be adversely affected.
20. Vehicles shall be covered during transportation of raw material/bricks.

21. The Brick kiln will submit revised lease deed one month prior to the expiry of the same, if applicable. If
the brick kiln fails 1o submit the revised/extended lease deed one month prior to the expiry of the same, then
the earlicr consent fee deposited by the Brick Kiln+will stand forfeited and the brick kiln will have to apply
fresh consent along with the requisite consent fee.

22. Any amendments/revisions made by the Board/CPCB/MOEF in the APCS/emission/stack height
standards shall be applicable to the Brick Kiln from the date of such amendments/revisions.

23. Extraction of ground water through any mechanism like bore well etc. is not allowed without prior
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Registration/Permission from UP Ground Water Department (UPGWD).
24. Brick kiln shall make rain water harvesting on the premises as per map approved by concerned
Authority. Pre-monsoon and Post- monsoon maintenance of rain water harvesting pit shall be done annually.

25. In compliance of THE UTTAR PRADESH BRICK KILNS (SITING CRITERIA FOR
ESTABLISHMENT) RULES, 2012 Multi layer and multi storey green belt of 10 m width shall be
constructed along the periphery of brick kiln leaving two 10 m wide gaps in the boundary for entry and exit
of material and vehicles. A wall of 3 m height shall be constructed on the sides where land is not available
for green belt development to prevent fugitive dust emission. : Bigitally sianed

AN KIT bygAtNaK)I’,T Sg\NGH

Date:
S'NGH 29:22.09.28 .
170217 40530 Regional Officer

UPPCB, Muzaffarnagar
Copy to:

Regional Officer
UPPCB, Muzaffarnagar
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